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m M u * .
FINANCE BILL. 197A—Contd.

ME. CHAIRMAN: Now the House 
will take up further consideration of 
the following motion moved by Shri 
Charan Singh on the 24th April 1979, 
namely:—

‘That the Bill to give effect to the 
financial proposals of the Central 
Government for the financial year
1979-80 be taken into consideration.”
SHRI HAKI VISHNU KAMATH 

(Hoshangabad): On a point of order. 
Rul§ 219............

SHRI DINEN BHATTACHARYA: 
Quorum?

SHRI HARI VISHNU KAMATH: 
Not so unsubstantial.

Please read sub-rule (2) and (3). 
This section of the Rules is on the
Finance Bill itself. This is a se
parate section for the Finance Bill.
Sub-rule (2) reads as follows:

“At any time" after the introduc
tion in th* House of a Finance Bill, 
the Speaker may allot a day or 
days, jointly or severally, for the 
completion of all or any of the
stages involved in the passage of 
the Bill by the House, and when 
such allotment has been made the 
Speaker shall, at 17.00 hours— "
Fortunately the plea which I used 

to make that this is not sacrosanct 
has been accepted by the Speaker 
himself and he has made it 19.00 
hrs. now. Today, it is 19,00 hrs.

. .on the allotted day or the last 
of the allotted days, as the case 
may be, forthwith put every ques
tion necessary to dispose of all the 
outstanding matters in connection 
with the stage or stages for which 
the day or days have been allotted:”
That stage will come later. The 

proviso ig important. Please read the 
proviso in the light of what had gone 
on before.

“Provided that if a Minister., 
lam  glad that at least one Minister 

is here.

“ ___has a right of reply to the-
debate on the motion which is wi- 

at 16.00 hours on
jpi*- a**.:;,

mutartdis, it will now be 
:tj»ecause 17.00 hours has 

hem  made 19.00 hours and so, 18.00" 
hours will be 18.00 hours.

M....and has not commenced his- 
reply at that hour..........”

The motion under discussion now is- 
the First Reading, that is to say, 
the motion for consideration is under 
discussion. This proviso applies to
the time, temporal limit at 18.00 hours.
Please read on:—it is interes
ting “ ....and has not commenced*' 
his reply at that hour.........."

That means at 18.00 hours. Mind 
you, the House decided on the Spea
ker’s initiative or may be at your 
initiative, because then you were in 
the Chair, that the last stage, Third 
Reading, would take only one hour, 
that is to say. from 18.44 hours to
19.00 hours this evening. That is the 
time allocated for the Third Reading.

Now, in the light of this proviso 
and also sub-rule (3), the Speaker 
shall enquire how much time not 
exceeding on hour, he requires for his 
reply, that means, how much time the- 
Minister requires for his reply, either 
the Minister of State or his senior col
league, and shall call upon any mem
ber, for the time being, addressing the 
House to resume his seat. Abruptly 
and per-emptorily you have to ask 
the member to resume his seat as will" 
leave available, before 17.00 hours—  
that is now changed to 19.00 hours— 
the amount of time which the Minis
ter requires for his reply.
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[Shri Hari Vishnu Kamath]
: Sub-rule (3) reads;

“Where the question or one of 
the questions required by sub-rule
(2)—that is the sub-rule which I 
have already read—to be ftut at
17.00 hours on the allotted day or 
the last of the allotted days is that 
the Bill be passed, sub-rule (2) 
shall have effect aotwitotl&ding 
the amendments to the Bifl bftve 
been made.”
Taking the two together, it is 

•obvious to me—I do not know whe
ther it is obvious to my colleagues and 
to you—that the Minister has got to 
tell the Chair and the House how 
much time he requires for his reply 
to the debate on this motion for con
sideration first. How much time will 
he require? He may consult his senior 
colleague as to how much time he 
needs for his reply so that, taking that 
amount of time into consideration, 
you, Sir, will ask any member on 
his legs at that time to resume his 
seat and give that amount of time 
to the Minister for his reply and close 
the discussion on the motion for con
sideration in 11 hours allotted for 
the first reading.

The time-schedule is with you. I 
•do not know how much time has been 
taken and how much time Is out
standing. You may throw light on 
that point a 5 to how much time is 
left.

MR. CHAIRMAN; To complete 11 
hours. 1 hour and 15 minutes are left.

SHRI HARI VISHNU KAMATH: 
After that, the second reading will be
gin. So, we must finish the discus - 
pion on the motion for consideration, 
if you have to adhere to the time- 
schedule, by 2.45 P.M. or by 3 O’ 
Clock. Therefore, ruy I request you 
to ask the Minister how much time 
he will take for his reply to the 
debate on the motion for considera
tion and, accordingly, tell us the 
remaining time for other members, 
that is to say, if any member who 
is going to speak, will be ask«d to

resume his seat, so that the Minister 
will begin his reply to the debate ac
cording to the time fixed now. Un
less that done, we will fail to ad
here to the time-schedule. I do 
not wish to curtail th£ right of reply 
and I do not want to curtail the time 
for the members. But unless that 
is adhered to, we will have less time 
for the second reading and tess time 
for the third reading and it will be 
there bull-dozed, steamrollered. Ac
cording to the time fixed, it must be 
completed today unless you want to 
extend the time. If the House wants 
to extend he time, I have no ob
jection. I will be happy. I dq not 
know if the Minister is willing.

MR. CHAIRMAN: It will be com
pleted today. According to the time- 
schedule, 15 hours have been fixed. 
On that basis, it will be completed 
today.

SHRI HARI VISHNU KAMATH: 
It is imperative for you in the Chair 
to fix time for* his reply and, accord
ingly, you have regulate the debate.

MR. CHAIRMAN: That I will do.
SHRI HARI VISHNU KAMATH: 

How much time will he take? He 
does not know how much time his 
senior colleague will take. I do 
not know who will reply, either he 
or the senior Deputy Prime Minister.

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SATISH AGARWAL); I will make a 
a comment unles8 you resume your 
seat not otherwise. I do not want to 
be impertinent when you are already 
standing and speaking.

Sir, Mr. Kamath is ever vigilant 
about the rights of the bon. Members 
of this House...

SHRI HARI VISHNU KAMATH: 
Everybody should be.

SHRI SATISH AGARWAL: All are 
not.
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■ [Shri B. K. Nair]
Tentatively, it was decided that 15 

hours shall be allotted for the comple
tion of all stages of this Bill, 11 hours 
for general •discussion, 3 hours for 
clause-by-clause and 1 hour for the 
third reading. According to that time- 
schedule, I think, we must finish the 
discussion on the consideration 
motion by 3 O’ Clock.

MR. CHAIRMAN: Why 3 O’ Clock? 
Why not 2.45?

SHRI SATISH AGARWAL: I will 
require only half an hour, not more 
than that. As the House is already 
aware, the Deputy Prime Minister is, 
unfortunately, not well; he is confined 
to bed; he will not be attending the 
House. With your permission and 
with the permission of the House, I 
shall reply to the debate.

MR. CHAIRMAN: Mr. Ugra Sen. He 
is not present. Mr. B. K. Nair.

SHRI B. K. NAIR (Mavelikara): 
Sir, at the very outset I would like to 
compliment and congratulate the new 
Deputy Prime Minister and Finance 
Minister. It is for the first time in 
India that a spokesman of the rural 
India has assumed this exalted office 
of Deputy Prime Minister and Finance 
Minister, and the change is amply 
reflected in the budget proposals also. 
That is something to be congratulated 
upon. But having assumed the posi
tion of the Prime Minister. I think, it 
is his right, and it is his rightful 
claim, that he is not just another 
Minister of the Cabinet. He should 
assume full responsibility and autho
rity to act a$ the Deputy Prime Minis
ter, and among these responsibilities 
and authorities, I would suggest, it 
should 'be his duty to set right the 
whole economic activities of the 
Country—not merely present the 
Budget imposing taxes and duties but 
try to improve the economic health 
of the whole country. For that pur
pose, I would suggest, a sort of 
Ministry of Economic Affairs should 
be set up because, as it is, the whole

thing is going to chaos. The Minister 
of Industry is going in his own way; 
the Minister of Commerce is going 
in his own way—exports are going 
down and imports are going up—; 
the Petroleum Minister does not know 
what the other Ministers are doing; 
the Railway Minister is not responsi
ble for transport; the Coal Minister is 
not responsible, for supply of coal. 
Everything is going to dogs. To set 
all these things right, a supreme 
authority tike a Ministry of Economic 
Affairg should be set up. It is all the 
more necessary now because planning 
has now taken a second position in 
this country. Now planning is a sort 
of rolling plan. ‘Rolling Plan' means 
anything may be done Or anything 
may be leflt undone. Unless from 
year to year adjustments are made, 
unless the programmes that are made 
on a year-to-year basis are effectively 
implemented, there will be no possi
bility of the country recovering from 
the present state of cu«ua.

I am making a charge on the Janata 
Government to the effect that they 
have been mismanaging the economy 
of this country in the last two years. 
While presenting the first Budget 
before Parliament soon after they 
came to power, the then Finance 
Minister, Shri H. M Patel, even 
though he was grudging in accepting 
that things had improved, had to 
accept certain facts as they were very 
clear; he admitted in his speech before 
Parliament that the industrial pro
duction had gone up, and the agri
cultural production had gone up to 
the extent of 121 million tonnes. He 
deplored the fact that the economy 
was in such a miserable condition 
that the production of 121 million 
tonnes could not be absorbed, surplus 
was left, no arrangement had been 
made for consumption, the purchasing 
power was very low, and all that. He 
also admitted that the foreign remit
tances had been going up and the 
growth rate had been higher. Alt 
these positive factors had been there 
at that time. But what is the position
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now? What are the facts mentioned 
by the present Finance Minister in 
his Budget speech? He takes note of 
the fact—a very important fact—that 
savings have come down, the mobili
sation has been low, the industrial 
production has been going down, 
agriculture has just maintained, its 
position—-in agriculture, 197ft is no 
better than 1978; only a marginal or 
small improvement has been made. 
He has also mentioned the fact that 
exports have been going down and 
imports have been going up. And 
imports are going up and in all these 
factors, as compared to 1977, from 
the speeches made by the Finance 
Ministers themselves, you will find 
that there is a colossal degree of 
mismanagement of the economy and 
finances of the country within these 
two years.

It is also a fact that while Mr. Patel 
started with a Budget deficit of only 
Rs. 84 crores, Mr. Charan Singh has 
presented a Budget with a deficit of 
Rs. 1300 crores. This is according to 
the original proposal but now after 
the concessions and the impending oil 
price increase, and so many other 
factors, I am quite sure that the deficit 
this year is not going to be anything 
less than Rs. 3000 crores. It will not 
be Rs. 1400 crores as you envisaged 
but it will be something like Rs. 3000 
crores by the end of the year, because 
the Budget estimates are always down 
by less than 15 per cent every year. 
Every year if the estimate is Rs. 100 
crores, then it will be Rs. 200 crores. 
If the estimate is Rs. 200 crores, then 

' it will be Rs. 400 crores. This year 
I feel the deficit is not going to be less 
than Rs. 3000 crores.

About the Budget proposals them
selves, I will not condemn them say
ing that it is a Kulak’s budget. It is 
all too absurd because in this House 
right from the beginning of the Sixth 
Lok Sabha of which I have been a 
Member here, throughout the time a 
lot of tears have been shed about 
the grievances of the Kisans every 
day, ‘Look at the countryside. They

are working hard and proudciag fooA 
for us putting in great labour. Bat 
they are not getting a remunerative 
price.* All sides, representatives o f 
Kisans and everybody have been 
shedding tears for the'Kisans. Now 
when the Finance Minister comes up 
with a suggestion that at least we 
may make a beginning by cutting 
down the fertiliser prices, there is a 
hue and cry, saying ‘It is a Kulak’s 
Budget. It will spark of? a conflct 
between urban areas and rural areas*. 
This also is quite wrong. If some
body reduces the input prices as a 
first step to help the Kisans—some
body has to make a beginning at 
some stage or the other—this is an. 
unseemly controversy which is raised. 
What is the reduction? It is only 
Rs. 100 per tonne. If it is to be some- 
thing, it has to be so substantially 
mo:e This is nothing reasonably or 
substantial because I have myself 
fornc experience here. Eight years 
ago the paddy price and the fertiliser 
price ratio was 1:2 but now the price 
hc.5 gone up by four times and com
plied to paddy price, the fertiliser 
price ratio was 1.2 but now the price- 
So this concession of Rs. 100 is noth
ing. It is only a small beginning. It 
should have been substaritialiy more* 
That is my point.

When you talk of helping the agri
culturists, what do we expect to 
provide? Some pumping equipments 
ana making the cost of pumping 
somewhat less. These steps are cer
tainly welcome. I also feel that it i£ 
not correct to say that there is a sort 
of conflict as has been made <vt, 
between the rural side and the urban 
side. The conflict is there, it & 
essentially there. I have been mak
ing this charge even last time. I 
make the charge that 20 per cent of 
the people of the urban side are 
demanding and extracting the blood 
of the 80 per cent of the kisans. That 
is 20 per cent of the urban people 
are ruling the country. They have 
tiie control over the hureacwracy. 
Zhey have got the control ovsr ia<tio 
and newspapers. If somebody tak**
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H e brtp to llg h ttn ; the bvtfdcn on the 
80 per cent of the population, It is a 
weleome thing. The urban people 
have ben enjoying all facilities at the 
cost of the wral poor and this im
balance has to be removed and in 
course of time, I hope the imbalance 
will be removed. This is only a small 
steps which should be welcomed.

But, then, the mistake is in attemp
ting to set right the imbalance where 
the solutions sought are not proper. 
When you impose taxes on commodi
ties like toilet soaps and tooth brush 
which are essential items of daily 
necessity, it is not confined only to 
the urban people. It has a general 
effect on the increasing cost of pro
duction. It goes on increasing the 
cost of living index. Industrial pro
duction cost also goes up. And ulti
mately it would be a burden on the 
rural people as such.

Mr. Charan Singh might have 
intended it to be only a sort of politi
cal weapon. In this case it is so 
because there is an internal conflict 
within the party. And so he might 
have felt that it should be a sort of 
weapon. Certainly it is going to have 
an impact throughout the country. It 
will affect the industrial workers, 
government employees and all sorts of 
people. That is what I am telling 
you. The cost of living may go up 
to 10 per cent bccause of this increase 
in the levy. That is not going to stop 
there. Yesterday the Finance Minis
ter announced some concessions. But, 
I think, they will not have any effect. 
VH&y Will only raise the price or 
pttefc up the price. It wfil only benefit 
the trade ultimately. It is certainly 
going to cause a lot of hardship to the 
countryside people. The concession, is 
just given in opposite direction to whet 
is realty intended for.

My point in remedying this situa- 
tion is this. There shcwild be a 
separate Beonoiiiic Ministry. A il 'the 
other minii^ries' such as frahspdrt, ■
882 L.S.—10

Coal, Industry and Steel should be 
under the supervisory control of &e 
Ministry of Economic Affairs. Other
wise/there will be no solution found. 
And everybody will go in his own 
way and the country will go to dogs.

Another thing is about the under, 
utilisation capacity. Who will control 
if each ministry is trying to explain 
in itg own way. It will say that it 
is the mistake of somebody else. The 
Steel Minister will say that he does 
not get the coal; the Industry Minis
ter will say that he did not get 
electricity sufficient for running the 
industries. If the units that are to be 
put up are not properly being utilised, 
what is the solution for that? The 
Finance Ministry or the Economic 
Affairs Ministry does not have any 
control over the operations. So, there 
is no solution found for that.

You have been announcing a certain 
price so far as foodgrains are con
cerned. But the agriculturists are 
not getting what they want for their 
produce. On the economic front these 
are the steps that you have to take— 
proper utilisation Of the capacity of 
tn? units and stable price to the agri
culturists based on the cost of pro
duction.

tspNf wt ?[*r  (<r#nr) : flfrrcftr
*i: foer jto farer iWSW

<pf T O f a  T O T  i  l 1 9 7 9 - 8 0  *  m
w  Tift fansrrc *pt wnr warm %»
i? r  « n r  9 w m t  ^  <rt v k12 *farr&rtrf 
fWtihr ?rfwT yr j y rt*r$f fw r ’•ftt 1 % <nnRn i  fiF vwr 'wrttritair 

itorm <rc wmt ftwtr tart* 
*pt snrarc « r t  t w r e r  h - w t i
srfaWT ^  1

m m  %t inure

*f>V VT̂ T, <WT,
srTf  ̂ vrsff ^  w ft  vt %*r
p n  1 m  t  It
fllWT V VT
W<tHW Wn Wm WWT *FC TOWT J»
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wt wry frat i fw r  ^ wnvrvtff wtvfhft 
^t iffirr  ̂ fta# fwr *f w t

xFStm «rar i 7*Tfrorf tffa s*r wfcr x& 
w  vmnr vwrr |, faro wfa *?t wte 
?fcMirc sft ftrcRrr {  tit m* zn wm  
tffar-wrc %m\Jh iw w *  *rnra #  ins «rerr 
% wif̂ 9 I

w&vwm  «n: f®  wwt
t, w* f€W wff fa ITT ¥T SRS

wf fwrr *Ft jnrar p s t  $ 1 
«fk art *r*ft *fr, ^  w  r̂rsr̂ r 
«rlT trorar w  $ 1 *f-*S ^irtjff
# qpmirra w n  *§&* âtnt' sfk

**t # r  sft »rf 1 1  f%?§ *nj *p®t 
| fa *R*fre*r 5̂ 7, wwfcrc #  gtrr 
(  ®tir fipErR-*rn̂  «rt faflFff *rt it 
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w?ft xijsft £ i 'P^rf, wrf, w iff, 55ft, wj*r- 
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? f t $ r f a % £ s t * i $ f » f t f t  
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finpT #  W T f % 75 5TTW ?PT JT f l t e
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frwr *wflt ^  Trftr fpr fNnf®r vlaniT 
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ircr ** wwraff 3  yfovrftre mtfvr 
srarftir i
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T̂?TT t,  $ *TFT Wt JTn73t *ft ?*T *Ft 

fa*r?ft r̂ff it 1

p̂rvrrrf̂T  *rnr £sr sfhr  f̂t srp 

f̂t fra*r | 1  ^ vrrcrarn: f ‘ 1 $r€t #<ft

9FT *rrsrr f̂̂tt  ̂  «mr 1 s*pf> ŝt% srrsrr 
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wft fŵnrm 5prar qr€f % <sn?r w *bt 
tfix ̂ ** t ir̂t mm ft* 1 tfor ir*r wt*r

TO
^  mr arartf *m mz 11 wnte 

% ̂rrt f̂firrrf 1 #arir̂ f̂trer 
vt3PR:?r«Tf?ft i wtar ŵ îft>î t, 
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THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SATISH AGARWAL): Mr. Chairman, 
Sir, at the very outset, let me convey 
on behalf of the Deputy Prime Mi
nister and the Finance Minister his 
regrets to the House that his ill health 
prevents him from replying to the 
debate on the Finance Bill. He has, 
however, closely followed the debate 
and I have had discussions with him 
so that an appropriate response could 
be formulated to the many valuable 
points made by the hen. Members in 
the course of the debate.

T must thank many-of the hon. 
Members who took part in the debate 
and made useful criticism of the pro
posals in the Finance Bill. While I 
ahall come later to the detailed ''coin*

ments on the various tax measures, I 
shall .begin by replying to three or 
four points of general criticism of the 
Budget. If I may sum up, they are:—

(i) Non-developmental expen
diture is very high Aid continues 
to grow. There is an urgent need 
to reduce it.

(ii) Contribution of public sector 
enterprises to the resources needed 
for development are not adequate. 
Their working should be improv
ed so that they contribute more 
resources for financing develop
ment.

(iii) The burden of taxation is 
heavy and growing heavier. r

(iv) Nothing is oeing done for 
the weaker sections of the society.
I wish to reply to these because 1 

have a feeling that hon. Members 
when making these criticisms do not 
view the problem of expenditure and 
resource mobilisation which we face, 
as a whole. For instance, I would 
agree wholeheartedly with every hon. 
Member who has suggested that there 
should be a cut in non-developmental 
expenditure. If, however, one looks 
at the composition of non-develop
mental expenditure which is under 
attack, one finds that the bulk 
of non-developmental expenditure is 
accounted for by three itemsr 
namely, defence expenditure, 
interest charges and subsi
dies; and one may not be all that 
certain that these can be pruned 
drastically. Given our geo-political 
environment, it would be rash to 
suggest that defence expenditure 
could be reduced. Similarly, rising, 
interest charges are a reflection of the 
growing internal debt of the economy. 
So long as We borrow money t o  
development from banks and other 
financial institutions, this burden is- 
bound to increase. If we do not* 
borrow the money we will then h&ve 
to raise resources for development 
through atiU greater taxation, a 
prospect which I am sure wid ppt 
please anyi * would, however m m  
the House not to look advemly u**«* 
this expenditure because these inte-
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rest payments are merely a transfer 
from one section of society to another 
and h&ve no serious economic conse
quences. To the extent that this 
enaMes banks to discharge tlieii
lending functions according to the 
priorities laid down, these are amounts 
well spent.

I am not so sure that in our drive 
to cut down non-developmental ex
penditure many hon. Members 
would want all subsidies to be re" 
duced. A reduction in food subsidy 
will have wide ranging implications 
for food prices and general price 
stability. Similarly, export assis-

- tance within limits is necessary to 
promote our exports. While there is 
every case for ensuring that such 
assistance is provided onl̂ r in essential 
areas few would deny that in our 
present balance of payments situa
tion, we should not take any action 
that will adversely affect our export 
effort. Government has to meet 
cash losses of enterprises such as 
coal In order, among other things 
to maintain the prices of these com
modities at desired levels. It is 
curious to find that while Members 
have complained about non-develop- 
mental expenditure, they have also 
criticised Government for allowing 
the prices of commodities like steel 
and cement to go up. That is why I 
wa8 making the point at the begin
ning that we should take the overall 
siuation, and not look upon it com- 
partmentaley. Hon. Members should 
not interpret this explanation to 
mean that we are against reducing 
the non-developmentax expenditure. 
As the House is aware, the Deputy 
Prime Minister and Finance Minister, 
had recognised the mounting gov
ernment expenditure as a serious 
problem which needs to be Investi
gated thoroughly, and lias therefore 
proposed to appoint a Commission 
to lQook into the matter. What is 
required I® not merefljy a reduction 
in expenditure, Twit m««* more ta - 
porte&tly, an tacwase to  the eH*c- 
ttwetaem olexpenditure which we have 
wutetfcken. Jugt ag ta sglctJture 
we aeek to grow two ears 1 of cem in ■ 
place of one, in the field ^  eppendi-

ture eur endeavour must be to make 
one rupee do the work of two. Êhe 
House should, therefore, have w» 

doubt about the earnestness of our 
desire ta reduce non-*develQpmential 
expenditure and improve the cost
effectiveness of developmental ex
penditure.

I agree with Shri KanwarlaV 
Gupta, Shri T. A  Pai and other hon. 
Members that there is an urgent, 
'P.eed to improve the working o f 
public sector enterprises. Although I 
can, I do not wish to seek setter behind 
the plea that we have inherited these 
problems from the previous Gov
ernment Public enterprises repre
sent an investment of Bs. 12*800 
crores and anyone interested in the 
development of the country has an 
obligation to see that they work 
well and produce a satisfactory re
turn. I am sure the Bureau of 
Public Enterprises and the concerned 
Ministries are doing their best to* 
tackle the rather large and seemingly 
intractable problems which these 
enterprises face. But their perfor
mance will definitely admit of: 
improvement.

There is also another point in this 
regard. While this Government is 
committed to the task of improving 
the efficiency of these enterprises, it 
should be realised that this cannot 
happen overnight, because the 
constraints which need to he remov
ed and factors which need to be 
changed are many and varied* 
Therefore, no Finance Minister can 
take the risk of depending upon 
something which is in the future and 
uncertain, and giving up something 
which is immediate and over which 
he has greater control For a 
Finance Minister there is a great 
deal of force in the old proverb that 
a bird in the . hand is worth two in; 
the bush.

The tax proposals have been 
criticised severely on the ground that 
they tapfoser a crushing burden on 
all sections of society. I think bon. 
Members make thiscriticism becatye 
they ddf lo$e at jfiofc s i  
budget.Since ; n<* «efiou»
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has been heard, I take it that hon. 
Member* or Ike whole, in favour of 
the development expenditure that is 
proposed. We cannot but undertake 
more expenditure on irrigation, if 
agricultural patoduction is to 
increase. Similarly, the power 
situation in different parts of the 
country shows how urgent is the need 
to create more generating capacity 
$nd utilise existing capacity more 
effectively. Hon. Members who 
have criticised our decision to import 
cement and steel because of local 
shortages would certainly support the 
investment programme for increas
ing indigenous production of cement 
and steel.

If all these worthwhile expendi
ture have to he undertaken, resources 
have to be raised from within the 
country. Hon, Members nave also 
pointed a finger at the volume of 
deficit financing which is contemp
lated in the current budget. If this 
is to be minimised, the only way of 
doing it is through taxation. This 
is precisely what Government has 
done, taking car** to see that the 
bulk of the burden falls on those 
sections of the community which are 
relatively better off.

Many hon. Members have said that 
the tax proposals do not do anything 
for the weaker sections of society. 
It Is an elementary proposition that 
a change in tax policy cannot confer 
any benefit on those who do not pay 
any taxes. That is why the bulk of 
the measures 'which will benefit the 
weaken sections of society are to be 
found, not in the tax propo*»l«, *>« 
in the proposal* for expenditure.

The eacpe?*$tiire on ir^ ^ L lil S vcultural development, subsidiary 
occupations, village and small scale
Industries, the minimum needs <=•» is intended improve

os of the p<K>m sections 
{he reojiienta-

i l  l  said in the

programme, 
the

hing, hon. Members should look 
upon the budget as a whole, an  ̂not 
merely oh this or that particular 
aspect of the Finance BilL

Shri Jyotirmoy Bofu and many 
other hon. Members have complained 
about the increase in prices after the 
budget It is true that wholesale 
price index has risen by 4.8 per cent 
between the last week of February 
1979 and the week ended 7th April. 
Many hon. Members have concluded 
from the sequence of events that 
this rise is due to the tax proposals. 
This motion has been sought to be 
dispelled through the Deputy, Prime 
Minister’s reply to a Calling Atten
tion Motion in this House, and 
through any replies to the questions. 
While there is no doubt that a small 
part of this increase is due to the 
Budget proposals, the larger part is 
due to seasonal factors, increases in 
international prices of commodities 
like non-ferrous metads, petroleum 
and edible oils, and Increases in the 
pnees of certain controlled commo
dities like steel and rubber announc
ed by Government after the Budget.

While I want to emphasise that 
the Budget proposals have not been 
responsible for the hulk of the prfpe 
rise that has takenr place in recent 
weeks, I share the anxiety of this 
House that a sharp rise in such a short 
period is a matter for grave concern. 
Government is aware of the need to 
take appropriate action and i« cons
tantly monitoring the situation. 
However, there is as yet no reason 
to feel that the situation of P*ice 
stability hap^been
ed. I woul4 §  ce$t$to
forbearance on the P&*1 of non. 
M#rab<$s on thi* point- because ex
cessive ' concern itself can, generate 
inflationary espe<^tiph8 and

c u l t O O C 0 in iti^ le
ttau* hon. Mecahisc# sl*»*J£

m m *# **
r ise  ift p t K
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, My esteemed frien4t Shri Kanwar- 
lal Gupta, has made an incisive 
analysis of the Budget and has made 
many constructive suggestions. I 
appreciate fyis anxiety that the inci
dence of tax burden on the small 
men should be kept as light as 
possible. But I would like to point 
out to him that the Deputy Prime 

Minister has been quite responsive 
to the suggestions for affording 
relief to the urban middle class. I 
would like to recall that even at the 
time of reply to the, general debate 
on the Budget, he had announced 
reduction in excise and customs 
duties amounting to over TJs. 30 
crores and all of them had been 
designed to help the middle -class 
and the relatively poor consumers 
living mostly in urban areas. He has 
again announced concessions amount
ing to over Rs. 16 crores and these 
«votul;d again benefit mostly the 

middle class consumers. If we 
have not been able to agree 
t0 a larger measure of relief,
it is because the budgetary posi
tion and the imperative need to 
sustain developmental outlays at a 
certain minimum level rule out any 
further sacrifice of revenue. It may 
not also be out of place to mention 
here that after the Budget wag pre
sented. Government have taken
certain decisions which will benefit a 
very important segment of our 
middle class, namely Government 
employees. The increase in rates of 
dearness allowance which had been 
cut by the previous Government, 
merger of part of deames* allow
ance with pay and increase in
pensions'-*!! these decisions esti
mated to cost nearly Rs. 500 crores 
extra in the next fiye yea**H-should 
demonstrate convincingly that the 
Kfyymuumt and. the Deputy Prime 
Idfoper are «W«*e of til*

of the_ middle clW3 and the 
nM . to provide them adequate relief 
■tritthin tiie resources available.

Shri Xanwar Lai dupfat a»d o t te  
Member*; b*** referred to enhaaee-

ment of duties on petroleum 
ducts. The circumstances which led 
the Government to decide on ah
increase in the levy on petroleum 
products have been explained in 
detail more than once in this House. 
1 would only like to submit that ail 
increase in the prices of petroleum 
products either through excise duties 
or in the form of revision of prices 
of petroleum products was inescapa
ble’'having regard to the additional 
burden which the national economy 
has to bear in the wake of sharp rise 
in the prices of crude and petroleum 
products in the international market. 
We are fully aware of the hardship 
likely to be caused by these levies. £ 
would like the Members only to re
member that this hardship arises 
from the factors which are beyond 
our control. I am afraid that the 
time has come when the country has 
to recognise that there are no soft 
options open to it on the energy 
front.

Shri Kanwar Lai Gupta and also 
some other hon. Members have refer
red to the difficulties likelv to be 
encountered by small-jscale manu
facturers producing goods falling 
under Item 68 of Central Excise 
Tariff. As was explained in the 
House day before yesterday, we have 
not whittled down in any way, in 
monetary terms, the quantum of con
cession enjoyed by small scale 
manufacturers as compared with 
large scale manufacturers of the 

'same product.

Mrs. Parvathi Krishnan made a 
specific point about it and I can only 
say that all these matters are to be 
examined in greater detail.

SHEI&fATI PAEV^THI KSISil* 
NAN (Coimbatore): You, said you; 
will answer our questions later on. £ 
wiH Tead your own letter back attfea* 
time.

SHSl SfctE&JUGUOWAi! Thksl*. 
on e ib in * ,* !**  M r* F*rv**hl, Kcta*-.
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nan would like to hear. I would also 
like to point out that the exemption 
limit has in fact to some extent been 
enlarged by he provision for leaving 
out the quantum of exports and value 
of production of goods other than those 
falling under Item 68, in determining 
the eligibility for concessional treat- 
roent under item 68. Those goods, which 
are meant for exports and which are 
not covered under Item 68, which 
were being clubbed previously under 
this item̂  now they have to be exclu
ded and so, I think, the area has been 
enlarged.

SHRI SOMNATH CHATTERJEE 
(Jadavpur): How many items are 
there?

SHRI SATISH AGARWAL: You 
and I are accustomed to arguing 
cases for days together in a court of 
law. So( there is no end to this argu
ment.

Shri Jyotirmoy Bosu and a few 
other hon. Members have referred to 
the unemployment likely to be 
caused among workers of WIMCO, 
as a result of the increase in 
excise duty on matches of mechan
ised sector. This is a point to which 
a reference has been made by hon. 
lady member, Mrs. Parvathi Krish
nan also,

The rationale for the increase in 
excise duties on the mechanised sec
tor has been explained to the House 
on more than one occasion. No one 
can dispute that a mechanised unit
can withstand a higher levy than
non-mechanised Units.

SHRIMATI PARVATHI KRISH
NAN: We are asking wage protection 
for those workers.

SHRI SATISH AGARWAL: fficcal 
levies should be tilted in favour of 
units employing labour intensive 
methods of jffOductlon. The budget

- vfitfliy,-., ̂  tune with this
In our judgement it

should be possible for the mechanis- 
ed sector to maintain production and 
employment even at the new level of 
excise duties on its products.

•

SHRI SOMNATH CHATTERJEE:
8.000 workers are facing retrench
ment immediately. We are not es
pousing the cause of the mechanised 
sector. We are trying to find out 
what will happen to the fate of those
8.000 workers. That is what we 
want to know from ths Government, 
Merely saying that thay will be able 
to withstand the duty is not the 
point.

&HRI VAYALAR RAVI (Chirayin- 
kil): My point is slightly different. 
Because of the coinage problem the 
Government is not getting the reve
nue, but the difference of three paisê  
between the price fixed and the actual 
price goes to the trader. How do you 
consider that problem with a view to 
help the consumers?

SHRI SATISH AGARWAL: All the 
points that you made yesterday are 
with us. But I cannot reply point by 
point. You made a point that we have 
fixed the price at 17 paise and they 
are charging 20 paise because 1-paise 
and 2 paise coins are not available 
easily. We have taken note of that 
and we have called a meeting of the 
representatives of all these units, pro
bably on the 30th instant or 1st May.
We are going to sort out this issue 
I can assure the House that the wor
kers in the WIMCO will not be thro* 
wn out. Whatever is to be done to 
provide them alternative employment, 
will be done by us. WIMCO will not 
be allowed to close down like that, 
under threats, of closure by WIMCO, 
the Government is not going to sur
render, We are prepared to !oc& 
into evey genuine problem and 
Government is very much for every 
worker. Under threats of multLna- 

' tionals, m  ^ ch  ;1^g , cQmpaiu<w the 
Government is .not going to change 
the duty structure. If we come “to the



309 Finance B ill, 1979 VAISAKHA 0, 1901 (SAKA) Finance Bill, 1979 310

conclusion that it i8 rational and it 
is in the interest of the workers and 
the country as a whole, the Govern
ment will revise it and will not hesi
tate to do so*

SHRI DINEN BHATTACHARYA 
(Serampore): The only difficulty is 
that you forget your promise very
often. Multi-nationals are anti-na
tional

SHRI SATISH AGARWAL: So far 
as Indianising the multi-nationals is 
concerned you are well aware that 
50 per cent of them, about 885 com
panies, have been brought under
FE2RA limits, within the last two 
years. Only 10 per cent is left. The 
Government is going ahead in ths 
regard.

Shri Jyotirmoy Bosu has referred 
to the dominance of certain large 
houses in the cigarette industry. 
Government are fully aware of the 
state of affairs in this industry. As 
Deputy Prime Minister has clearly
indicated in his speech day before
yesterday, we shall keep the new 

.pattern ^f excise duties on cigarettes 
under review so that the interests of 
the relatively smaller and never en
trepreneurs in this field are not ad
versely affected.

My distinguished friend, Shri T. A. 
Pai, has observed that the excise duty 
changes on automobile parts have led 
to considerable difficulties. I would 
like to explain that excise duty was 
till this year's budget, effectively 
applicable only to a few specified parts 
and accessories. Considering that a 
variety of unspecified goods were 
paying 5 pet cent duty and were pro
posed to fee taxed at 8 per cent in 
this year*# Budget, there was no 
reason why the remaining parts and 
accessories 0# motor vehicles, which 
were hitherto exempt, should not 
also beat this levy of 8 per cent. How
ever* care has bee** taken to ensure 
that a&d: accessories 'going. into

as

original equipment do not suffer any 
duty; only the replacement consump* 
tion would get taxed. While the cas
cading effect of the levy has thus, 
(been avoided, procedural relaxations 
have also been allowed to enable 
smooth change over.

Shri Pai has also referred to the 
excise duty on hookha tobacco under 
a specific entry and has pleaded for 
exemption from what he called a 
‘sadistic levy’. May I say that only 
branded hookah tobacco has been 
brought under the tax net. The un
branded hookah tobacco which is con
sumed by the poorer people will not 
pay any excise duty and, in fact, has 
been relieved of the tobacco stage 
duty which has been withdrawn com
pletely in this year’s Budget.

Shri Pai has wondered why the ex
cise revenue has shown a downward 
trend in the last financial year when 
the industrial production had regist
ered a growth of 8 per cent. The 
excise duty collections, which were 
somewhat below expectations in the 
earlier part of the year, picked up 
towards the closing months and are 
expected to catch up with ’the Bud
get Estimates when final figures for 
this year are available. It would not 
be correct to compare the growth in 
excise revenue with that of industrial 
production for various reasons. For 
example, items like coal, electricity 
etc. which carry considerable 
♦weight’ in the index of industrial 
production account for only a small 
percentage of the total central excise 
revenue. On the other hand, items 
like) petroleum products, carry low 
‘weight’ in the index of industrial 
production but account for about 25 
per cent of the Central excise reve* 
nue. Further, on some major reve 
nue yielding commodities like sugar 
and aluminium, we had had to re
duce %  excise duties in 1978-79. At".- 
of now; hope that the
exdse revenue realfeatM * i ir  ; not 
fall short of Bodget Estimates.
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Shri Jyotirmoy Bosu had referred 

to the problem of evasion of excise 
duty. May I say that I share his con* 
■cem and refer to some of the steps 
already taken to check tax evasion.

Banderols for payment of excise 
duty, and modified physical control 
on matches have been re-introduced. 
Production based control has been 
introduced with effect from 1-2.78 
in respect of over 100 tariff items, on 
the basis of the recommendation of 
the S.K.P. Committee. Production 
based control envisages supervision 
on production at various stages and 
more proximate control by excise offi
cers over factories, with a view to 
minimising the scope for evasion.

Preventive control ha3 been inten
sified and the preventive organisation 
has been strengthened by creating a 
two tier preventive system i.e. at the 
collectorate headquarters and divi
sional headquarters and equipping 
them suitably. A Directorate of Anti, 
evasion to plan and coordinate the 
work on an all-India basis has also 
been created recently.

14.38 hrs.

M[r. Speaker in the Chair

Audit wing of the Department has 
also been strengthened. We have also 
decided to recruit Cost Accounts Offi
cers and other experts in various 
disciplines in order to have better 
and effective control over exisable 
units.

Central Excise duty on unmanufac
tured tofcwcco which was very prone 
to evasion of duty, has also been abo
lished in this Budget and has be*n 
shifted to manufactured products. 
Thus a very vast area 0# evasion of 
duty has been eliminated

SHRI SATISH AGABWAL. l also 
use it. That is why I have not ex
empted it, I have not exempted the 
chewing tobacco because I may be 
charged of exempting fan item which 
I myself am consuming.

I shall now deal with some of the 
more important points of criticism 
made by hon. Members about the 
proposals relating to direct taxes.

The hon. Member, Shri T. A. Pai, 
for whom I have great respect used, 
if I may say, an unc’ia racteristically 
strong word, while referring to the 
surchage on income tax. He • descri
bed the proposal to levy surcharge as 
a fraud on the States. Shri Pai is long 
on memory and strong of facts. Eat 
in this case, I am afraid} his memory 
has let him down. May I remind the 
hon. Member that there was a Union 
surcharge of 10 per cent on income 
tax when his party was in power? 
Surely, Shri Pai would not have in
tended to imply that the Leader of his 
party, Shri Chavan, and his close 
T>ersonal friend, Shri Subramaniam, 
both of whom have held Finance 
portfolio would have remotely 
thought of committing a “ froud” on 
the States. May I also point out that 
unlike in the past when sur
charge on income tax was levied, 
without so much as a word of apolo
gy to the States, this time the De
puty Prime Minister went out of 
his wav in his Budget Soeech to ex
plain why he has been constrained 
to levy a surcharge tor the Union 
purposes. He has also pointed out 
that while the revenue surcharge 
accrue exclusively to Centre, he had 
taken special care in respect of his 
other proposals to see that the; Sta
tes get their legitimate abate of the 
additional pajbiitt* mobilised ■ by 
the Garret States wiM benefit to 
th# extantof nearly Bs. 200 crores 
fromtheefltort mad* by tfae Centre 

' in the pre9ent Bud®?t.

Some o f the Handle Members have 
argued that the e»emptJ©n limit f*>* 
lacame-twc, ffStttft pw w fly  stand*
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at Rs. 10,000 should have been rais
ed  May I point out that in relation 
to bur per capita income the exem
ption limit for income-tax in our 
country is already relatively high. 
We cannot ralbe the exemption limit 
further without causing serious ero
sion of resources particularly because 
such erosion will affect the States 
most adversely. As Hon. Members 
are aware 85 per cent of revenue 
from income-tax is distributed 
amongst the States.

Shri Kanwar Lai Gupta and some 
of the other Hon. Members have 
urged that the rates of income-tax 
shouk> be reasonable and that re
latively low rates of taxation v.ill 
permit better tax compliance and 
curb generation of black money. I 
do not deny that there is some force? 
in these arguments. I woulrl only 
like to point out that if we have 
been constrained to raise the margi
nal rates of income tax slightly from 
69 per cent to 72 per cent, it is be
cause in a year when, on budgetary 
considerations, we have been ob
liged to raise resources on a signi
ficant scale relatively better* off 
sections of society could not have 
been left out on considerations of 
equity.
Shri Kanwar Lai Gupta has referr

ed to the need for levy in income- 
tax on agricultural incomes exceeding 
Rs. 12,000. Without going into the 
question whether this suggestion is 
desirable or feasible, I would only 
Hke to point out that under the con
stitution the taxation on agricultur
al incomes fall within the ambit of 
the States. We do, however, take 
agricultural incomes into account 
for purposes of determining tax rates 
on iion-agrieultural incomes.

SHRI KANWAR LAL GOTTA 
(Delhi Sadar): Will you  recommend 
to the State to tax the rural rich?

SHRI VAYALARRAVI: Yes plea
se implement the Raj Committee 
Report., ■■■■'.

AGARWAL: I am
rolling to that.

It may also be relevant to point 
out that the Committee unddr Dr. 
K. N. Ra3, which had gone into thfc 
question of feasibility of agricul
tural income-tax had come to 
conclusion that levy of agriculture 
tax will result in many problems 
and the same objective could be 
better achieved through an agricul
tural holdings tax.

MR. SPEAKER: How long are 
you like to take?

SHRI SATISH AGARWAL: I will 
finish in a few minutes, before . 3 0’ 
clock. Even this suggestion has not 
been acted upon by most of the 
States.

Shri Vinodbhai Sheth has criticis
ed the proposal to curtail tax con
cessions in respect of savings in the 
form of Life insurance, subscription 
to provident fund etc.

MR. SPEAKER: Shall I interrupt 
your speech for a moment The 
Prime Minister has to make a state
ment: the matter is very important.

14.43 hrs.
STATEMENT BY PRIME MINISTER 
RE: ACHARYA VINOBA BHAVES 
FAST AND PROPOSAL TO AMEND 

THE CONSTITUTION
THE PRIME MINISTER (SHRI 

MORARJI DESAI): The Home 
Minister made a statement the other 
day in the House about Acharya 
Vinoba Bhave's fast. The latest re
ports that have reached us would 
indicate that Achary’s condition is 
fast becoming unsatisfactory . We 
have already] explained the efforts 
we have been making to find a satis
factory way out. It has b*en sug
gested to us that we should Also 
consider legislative proposals to 
suitably transfer the entry regard
ing preservation, protection and the 
improvement of stock from the 
State List to the Concurrent List 
Leading Sarvodaya workers have 
conveyed it to us that the Congress 
<I) Party as well ae the C a ress  
Party in Parliament wiH exfceaad


